: Skl T. 5. Pandey

Versus

Unien of India through ex-0Officio,

Secretary and Chairman, Railway Board,
Ay Rail Bhawan, New Delhi.

2 The General Manager,
Northern Railway, Baroda House,

New Delhi.
i 8. Divisional railway Manager,
i Northern Railway, Moradabad Division,
Moradabad.
4. Divisional Electrical Engineer,
Northern Railway, MOradabad Division,
; Moradabad.
s B
4% s omle o 2. .RespeoRdents
By Advocate : Shri P. Mathur
ORDER

This application is filed seeking direction to

b

consider the case of the applicant in view of the

;iiﬁg circular dated 09.05.2005 and Rule 65 of the Railway
e 5 ‘.'*1 J‘,;‘:'
= Serwice (Pension) Rules, 1993 to fix the compassionate
k
¢ ok | allowance to the applicant. If is a case ef ‘the
. "":E’:.'j’f
| Q%

ﬁ";ﬁ-rﬂ applicant that he has made 3 representation on

02.08.2005 to the raspondent no.3. The said

j.l -"I'-;i
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not submitted any application to the approp;:lafte
‘éﬂthexity within the stipulated period as granted, and
as such the claim of the applicant is not at all'q
tenable at this belated stage for compassionate

ailcwance, for this reason seeks for dismissal of the

OA.

i I have heard the learned counsel for the parties

and perused the pleadings and the materials on recoxrd.

4. Having regard to the fact that whether the

applicant is entitled or not is to be decided by the

competent authority of the respondents. The applicant

has submitted a representation on 24.08.2005, which is

pending as on today, the applicant has not received

any communication from the respondents, even otherwise

if the said representation is not with the respondents

the respondent shall take into consideration the

representation filed in this OA as 3 representation

submitted by the applicant and pass appropriate

speaking order in accordance with law within a period
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